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ORDER 

 

Per Dr. M. L. Meena, AM: 

 

 Both the appeals have been filed by the assessee against the order 

of the Ld. Pr. Commissioner of Income Tax (Appeals)-1, Amritsar, dated 

27.02.2019 & 28.02.2018 in respect of AY 2007-08. 

 

2. At the outset, the ld. counsel for the assessee submitted that he has 

been instructed by both the appellants to withdraw the subject appeals as 

the assessees have opted for ‘Vivad Se Vishwas Scheme, 2020’. However, 

the worthy PCIT-1, Srinagar has issued Form 3 dated 04.02.2021 only and 

for the purpose of issue of Form 4, he has directed the assessee to file the 

evidence to the effect that the appeal filed before the ITAT, had been 

withdrawn. Accordingly, the ld. AR has requested for withdrawal of these 

appeals.  

 

3. The Ld. D.R. has no objection to the request of the ld. AR for the 

assessee. 

4. Accordingly, we accept the request of the Ld. Counsel for the 

assessee made before us, in the virtual hearing thus the appeals are 

allowed to be withdrawn. 
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5. In the result, both the appeals filed by the assessee are dismissed as 

withdrawn. 

      

  Order pronounced in the open court on 01.09.2022 

 

                     Sd/-                                                             Sd/- 
          (Anikesh Banerjee)                                    (Dr. M. L. Meena) 
           Judicial Member                                    Accountant Member 
 
 

*GP/Sr./P.S.* 
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